
U.A. No. 46ô/08 

Q1DER DATED 26th NOVEMBER, 2008 

C oram: 
Hon'ble Shri AK. Gaur, Member (J) 
Ron' ble Shri C.R. Mohapatra, Member (A) 

ileard Mr. C.A. Rao, Ld. Counsel for the pphcmt ind 

Mr. S.K. Ojha, Ld. Stanclmg Counsel for the Respondent 

This Original Application has been filed by the 

applicant challenging the inaction of the Respondents in giving 2 

ALP. oenent. 

Mr. Rao, Ld. Counsel for the applicant submitted that 

the applicant has made a representation di .17.09.2007 (Ann.exure-A/5) 

to the Chief Engineer (Con.)iti-iQ, RCo. railway, Bhubaneswar 

seeking Al AC.F, benefit which is yet to be considered & disposed 

of, 	the Ld. Counsel for the applicant made a prayer for 

direction ,. oc issued to the competent atithonty/Respondents to 

eons:ider the pending representation and dispose of the same, with a 	
It 

reasoned and speaking order within a stipulated time. 

Having heard the Ld. Counsel for the parties and 

having carefully perused the records, we accordingly, direct the 

competent auth.ority!Respondents to consider the case of the applicant 

as made out in Annexure- Al 5 to the Original Application, and pass a 
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I iO1h)Q tiU. peIU1 	iier wrdwi 03 months horn the date of 

receipt of this order. Ordered accordingly. 

5. With the above observation and direction, this 

Original Application is disposed of at the admission stage itself. No 

costs. 
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